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Joint Committee Report 

Hon’ble National Green Tribunal (PB) vide its order dated 05.09.2024 in O.A. 

930 of 2024 (Mahesh Patel V/s State of Madhya Pradesh) directed under Para 

4 & 5 as: 

Para 4. From the allegations made in the complaint, we are prima-facie 

satisfied that a substantial question relating to environment due to 

implementation of enactments mentioned in Schedule 1 of NGT Act, 

2010 has arisen. However, before taking any further action in the 

matter, we find it appropriate to obtain a Factual Report by verifying 

the facts. We accordingly constitute a Joint Committee comprising 

Madhya Pradesh State Pollution Control Board; Central Pollution 

Control Board; and District Magistrate, Hoshangabad. 

Para 5. District Magistrate, Hoshangabad shall be the Nodal Agency for 

coordination and compliance of this order. 

Copy of the NGT order dt. 05.09.2024 is enclosed as Annexure-I. 

In compliance of the Hon’ble NGT order dated 05.09.2024, a committee was 

constituted of the following officers of the respective departments and site 

visit to the Ordnance Factory Itarsi, District Narmadapuram was taken up on 

03rd October 2024: 

1. ShT. Prateek Rao (IAS), Sub Divisional officer (Revenue), Itarsi 
2. Sh Sunil Kumar Meena, Sci-E, CPCB, RD, Bhopal 

3. Sh Abhay Saraf, Regional Officer, MPPCB, Mandideep 

The applicant Shri Mahesh Patel was also invited by the committee & he was 

present on the day of visit i.e. 3t Oct 2024. Following officials were also 

present during the visit: 

1. Shri V. K. Singh, Joint General Manager, Ordnance Factory Itarsi 
Narmadapuram 
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2. Shri Shekhar Pandey, Assistant General Manager, Ordnance Factory 
Itarsi, Narmadapuram. 

3. Shri Manoj Shrivastav, Junior Work Manager, Ordnance Factory Itarsi, 

Narmadapuram. 
4. Shri Aditya Lange, Assistant Engineer (C), Regional Office, MPPCB, 

Mandideep, District - Raisen 

5. Dr. Praveen Kothari, Junior Scientist, Regional Office, MPPCB, 

Mandideep, District — Raisen. 
6. Shri Ravi Bharti, Junior Scientist, Regional Office, MPPCB, Mandideep, 

District — Raisen. 

Copy of the attendance sheet & Panchnama of officials visited the site on 

03.10.2024 are enclosed as Annexure-II & III. 

1.0 Issue raised in the petition: 

Following are the issues raised by the applicant in its letter petition: 

i. Discharge of Untreated Effluent: 

The applicant raised an issue about untreated effluent being discharged 

into a pond near Kendriya Vidyalaya No. 1. This effluent contains 

chemicals and negatively affects the local flora, fauna, and nearby 

residents. 

ii.Groundwater Contamination: 

The applicant expressed concern about the possibility of groundwater 

contamination due to this untreated chemical discharge. The impact on 

both flora and fauna, as well as the Narmada River water, is 

highlighted. 

iii. Proximity to School: 

The pond is located near the school, posing a risk to school children. 

Contaminated water could affect their health and well-being. 

iv.Impact on Aquatic Life: 

The mixing of this effluent with natural drains has consequences for 

aquatic life. Fish and other aquatic organisms are likely affected by this 

pollution. 

2.0 Background of the Ordnance factory, Itarsi: 

Ordnance Factory, Itarsi was established in 1979 at Kesala block, Tehsil 

- Itarsi, District - Narmadapuram (M.P.). This unit is engaged in 

manufacturing of explosive/propellant for the Indian Defence Force and 
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Civil Trade. As per the information provided by the representative of the 

Factory Sh V K Singh, Joint GM, that total factory area is 2,72,75,812 

SQ Meter (2727.6 Hectare), out of which 2494.42 Ha is green belt. 

Initially about 4000 employees were working there but present strength 

reduced to approx. 1300 only. The factory is established on the lower 

elevation due to which many rain-fed natural drains either passes the 

premises or go along the boundary of the factory premises. On field 

survey, 06 drains were observed coming out of the plant premises, these 

drains majorly has flow during rainy season. 

Presently, Nitro Guanidine plant, Nitro Glycerin plant, Ball powder plant 

and gun & artillery propellant plant are in operation. Nitrocellulose 

plant is under shutdown from last 03 years. 

Water requirement, treatment & utilization: 

The water requirement is fulfilled through Tawa river. The details of the 

water consumption and waste water generation are as given tabulated 

below: 

S. Purpose Fresh water Waste Source of 

No. . water wastewater 

consumption generation generation 
(KLD) (KLD) 

1. | Boiler Feed 752.43 20.00 Boiler blowdown 

2. Cooling 20566.42 1120.00 Cooling tower 
Purpose blowdown 

Manufacturing 750.12 710.00 Process effluent 
Process 

Domestic 3009.72 840 Domestic 

The daily water requirement in operation is 22MLD excluding the 3MLD 

requirement of the water for domestic purpose. The daily generation of 

process effluent is 710KLD. To treat the same an ETP of S0KL/hr i.e. 

1000KLD capacity is established having treatment of pH neuralization 

and clarification. The treated wastewater is being utilized for in-house 

gardening purpose. Factory has also constructed a pucca collection tank 

of 800 m?3 capacity and from this tank, treated effluent is pumped for 

plantation purpose. Cooling tower blow down & boiler blow down water 

is about 1140 KLD being utilized in gardening, fire-fighting and wetting 
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of traverse situated around explosive manufacturing unit, wetting floor 

and surrounding. Domestic effluent is being treated through oxidation 

pond. 

Presently unit is using furnace oil as a fuel in the boiler houses and 

action for furnace oil replacement by LPG initiated by the ordnance 

factory Itarsi. 

All the information incorporated above is as per the Ordnance factory 

Itarsi letter no. 4032 dated 07/10/2024 copy of letter is enclosed as 

Annexure-IV. 

3.0 Observations made during the visit: 

ii. 

iii. 

The geo-graphical location of the Ordnance factory is 22.5797N, 

77.8551E. Field photographs taken during visit are enclosed as 

Annexure-V. The factory has valid Consent to Operate (CTO) with 

validity till 31.08.2025 for the manufacturing of explosives for defence 

purpose. The quantity of the annual production was not disclosed being 

defence installation. Copy of the CTO is enclosed as Annexure-VI. 

The committee member visited the natural rain-fed drains which are 

passing through the factory premises, the ponds constructed near the 

Kendriya Vidhyalay No. 01, the oxidation ponds constructed for 

treatment of domestic effluent, the process area of the factory, the 

effluent treatment plant and the treated effluent collection ponds to 

observe & assess the factual status of the issues raised in the 

applicant. 

During visit, it was found that there are 02 main seasonal rain-fed 

drains, ultimately joins into a single drain and passes through the 

factory premises. Fishes were found in both the rain-fed drains. Water 

sample was collected from the upstream and downstream of this drain 

to assess any change in the water quality. The water quality was found 

to be of Category B — Outdoor Bathing. The analysis report is enclosed 

as Annexure-VII. The results are as tabulated bellow: 

Sampling Location 

Upstream of | Downstream 

S.No | Parameter Unit | the natural of the Remark 
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rain fed natural rain 
drain fed drain 

1 Colour - Dirty Dirty 

2 Odour - Odourless Odourless 
3 |pH - 7.42 7.66 Water 
4| Chloride mg/1 24.63 38.43 Quality as 
5 | Total Solids mg/1 198 302 f’se; 296 
6 | Total Dissolved Solids | mg/1 166 248 1082 

Tot_al Suspended found to 

7 Solids mg/1 32 54 be of 

8 | Do Mg/1 5.4 5.2 Category 
9 BOD (3 days at 27°C) | mg/1 1.9 2.4 B- Outdoor 

10 | COD mg/1 19.6 29.4 Bathing 

v. There are 02 ponds of approx. 7200 SQ MT & 3300 SQ MT area located 

near to Kendriya Vidyalaya No. 01 and are established in year 2016-17. 

These ponds were constructed for water harvesting purpose. As 

informed, in year 2021-22, one of the ponds was filled with the treated 

wastewater for utilizing it in the gardening/horticulture/plantation 

purpose. But the same was discontinued next year as the distance from 

the treatment plant to the pond was more than 1.5KMs and was not 

feasible. The same was verified through available satellite imaginaries. 

During the visit one pond that is shown with complaint was found 

empty and other pond was having shallow water level, majorly of rain 

as there was no source of other effluent/wastewater to meet this pond. 

Water sample was collected from the pond. The analysis report state 

that the water quality meets the Category B- Outdoor Bathing standard 

as per the [S2296-1982. The results are as tabulated below: 

Location 

) Pond water 
S.No | Parameter Unit 

Turbidity NTU 7.6 Remark 

1 Colour - Colorless 
2 Odour - Odourless 
3 | pH - 8.26 
4 Chloride mg/1 15.76 . 

5 | Total Solids mg/1 174 Water Quality 
. . as per 

6 | Total Dissolved Sohd.s mg/1 146 152%96— 1982 

7 | Total Suspended Solids | mg/1 28 found to be of 

8 DO mg/1 5.8 Category B- 

9 | BOD (3 days at 27°C) mg/1 1.0 Outdoor 
10 | COD mg/1 9.8 Bathing 

Copy of the analysis report is enclosed as Annexure-VIII. 

vi. The committee visited the Kendriya Vidhyalay No. 1 school to ascertain 

any reported health related issues. The committee met Principal of the 
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vii. 

viii. 

School & discussed about any health issue arises after the pond 

construction near the school. It was informed that on regular basis the 

health check-up is being carried out of students and records were 

maintained. The committee gone through the available health records of 

the students and observed that no major water borne disease was 

reported. The Chief Medical Officer, Itarsi was invited to inform the 

committee about the health issues. It was informed that there is no 

reported major water-borne disease was observed among the students 

and in the residents of the estate premises. The Annual health report of 

year 2023-24 was also furnished for the same. Copy of the Annual 

health report is enclosed as Annexure-IX. 

During the committee’s visit to the domestic wastewater treatment 

facility, it was observed that the factory had established four oxidation 

ponds with a total capacity of 840 KLD for treating wastewater from the 

factory premises and colony. However, all the oxidation ponds were 

found to be mismanaged. The entire area was overgrown with 

unwanted shrubs and grasses. Additionally, no wastewater was visible 

due to the extensive shrub growth and the reduced volume of 

wastewater generated after a decrease in the number of employees 

(from 4000 to 1300). The factory management must take immediate 

steps to properly manage the oxidation ponds. 

During the committee’s visit to the Nitro Guanidine plant, it was noted 

that the plant was not operational. However, the ETP, with a capacity of 

1000 KL/day, was in operation. The daily maximum effluent quantity 

was approximately 710 KL/day. The ETP components included an 

effluent collection tank, neutralization tank, caustic soda lye tank, 

clarifier tank, sump, 02 settling tanks, an online pH monitor, and a 

treated water collection tank at the perimeter. The drain which carries 

the treated acidic effluent after the clarifier was found damaged at few 

areas. The factory occupier needs to repair the drain immediately to 

stop any seepage/leakages of the treated effluent. Also, the treated 

effluent is channelized through acid proof tiled pucca drain to collection 

tanks from where the treated water is used in plantation. The 

committee observed that in absence of any stopper (Gate) there are 
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chances that the treated effluent discharged outside the premises. Also 

to have vigil over such discharge points, factory occupier need to 

establish Pan-Tilt-Zoom (PTZ) camaras to supervise and provide 

connectivity on the MPPCB server. Water samples were collected from 

the ETP outlet and from the nalla (drain) at the factory’s end point 

before going outside the premises. The analysis report is as tabulated 

below: 

S.NO. | Parameter Unit | Sampling location Acceptable 

ETP Treated limit as per 

Outlet wastewater the 
before going | Consent to 
outside the | Operate 

factory premises 

1. pH - 8.54 7.19 5.5-9.0 

2. Chloride mg/1 260.17 571.59 1000 

3. TSS mg/1 78 116 100 

4. TDS mg/1 836 1814 2100 

5. BOD (3 days | mg/l 22 26 30 

27°C) 
6 COD mg/1 176.4 196 250 

Copy of the analysis report is enclosed as Annexure-X. 

ix. The water supply for the Ordnance factory, residential colony, and 

Kendriya Vidyalaya is sourced from the Tawa River. The factory has a 

water treatment plant at the Tawa River intake. Additionally, there is 

one bore well on the factory premises, which is reserved for emergency 

use. The bore well on the school premises is exclusively used for 

gardening and plantation purposes. Water samples of the bore wells 

were collected and the analysis report state that the borewell water 

quality is in the acceptable limits stipulated under IS: 10500:2012. The 

results are as tabulated below: 

S.NO. | Parameter Unit | Sampling location Acceptable 

Borewell | Borewell near | limit as per 

inside the | main gate the [1S: 

Kendriya 10500:201 

Vidhyalay 2] 
Turbidity NTU 0.3 0.8 1 

1. pH - 7.16 6.61 6.5-8.5 

2. Total Alkalinity mg/1 156 178 200 

3. Total hardness mg/1 148 172 200 

4. Chloride mg/1 83.76 114.31 250 

5. TDS mg/1 342 384 500 

6. NO3-N mg/1 0.1 0.35 45 

7. Calcium mg/1 38.4 40.8 75 

8. Magnesium mg/1 12.68 17.07 30 

Copy of the analysis report is enclosed as Annexure- XI. 
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x%. The ambient air quality was also monitored at 03 locations viz. Near 

Guest house-1 (IB), Kendriya Vidyalaya and Back side of N.C. Office. 

The monitoring was carried out for Particulate matter (PM10 & PM2.5), 

Sulfur Di Oxide & Oxides of Nitrogen. The results are as tabulated 

below: 

S.NO | Parameters | Unit Monitoring Location NAAQS,2009 

Guest | Kendri |Back (24 3hour1y) 

house |ya side of Hg/m 
-1 (IB) | Vidyala | N.C. 

ya Office 

1. PMio pg/m® | 73.36 | 85.57 | 140.29 100 
2. SO ug/m3 | BDL | BDL | 16.65 80 
3. NOx ug/md | 10.06 13.97 27.94 80 

4. PMa.5 ug/m3 | 22.25 | 29.87 | 46.12 60 

Except at the Back side of N.C. Office location where PMio 

concentration was found exceeding the prescribed standard; at all the 

locations the pollutant concentration was well within the limit. Copy of 

the monitoring report is enclosed as Annexure-XII. 

xi. The committee invited Mr. Mahesh Patel to discuss the issue raised in 

the letter petition. Mr. Patel stated that he was unaware of any 

application made to the Hon’ble NGT and had not lodged any such 

complaint. He also clarified that the letterhead used for the 

complaint/application was not authentic and did not belong to their 

INTUC union. Mr. Mahesh Patel currently holds the position of 

Chairman in this union. The copy of the statement made by the 

Applicant Sh Mahesh Patel and the copy of the original letter head is 

enclosed as Annexure-XIII. Despite the applicant’s denial of making 

the application, the committee deemed it prudent to assess 

environmental quality and verify the factual status of the issues raised 

in the said application. 

4.0_Conclusion: 

Despite the applicant’s denial of making the application, the 

committee deemed it prudent to assess environmental quality and 

verify the factual status of the issues raised in the said application. 

The observation made during the visit states that the factory is 
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situated on lower elevation and there are many rain-fed natural drain 

which either passed through the premises or along the periphery. The 

water is sources from Tawa River and the water utilized in the process 

is treated through the ETP of 1000KLD capacity having neutralization, 

clarification and settling system. The treated effluent has shown the 

treatment as per the consent condition. However, the increasing 

values of TDS in the water going outside the premises reveals that the 

ETP need to be upgraded to Reverse Osmosis process to cater the 

increasing values of the TDS and to minimize the chances of direct 

discharge of the treated effluent outside the premises. The condition of 

oxidation ponds constructed for domestic waste treatment was not 

good and require proper management. The borewell water quality of 

factory premises and the Kendriya Vidhyalay was within the 

acceptable limits of IS: 10500:2012. The ponds which were 

constructed in year 2016-17 for water harvesting were visited and 

observed that one was filled at shallow depth with rain water however 

another was empty. Currently there was no pipeline observed that was 

used to fill up the ponds with the effluent. Factory occupier needs to 

ensure that no such collection system of treated wastewater is to be 

practiced in the name of water harvesting till it is not approved by 

MPPCB. The Ambient air quality was monitored at 03 locations. 

Except at back side of the N.C. Office where PM10 values were 

exceeding the prescribe norms, all other locations Air quality was 

under the prescribed limits. The submission of the Chief Medical 

Officer, Itarsi revealed that there is no major water borne disease 

cases reported in the students of the Kendriya Vidhyalay and resident 

of the estate. 

5.0 Recommendation: 

ii. 

To clean the unwanted shrubs, grasses in and around the oxidation 

pond to ensure effective management of the domestic wastewater. Along 

with this occupier need to upgrade the domestic wastewater treatment 

to SBR/MBBR based Sewage Treatment Plant. 

To upgrade the ETP upto tertiary treatment i.e. Reverse Osmosis (RO) in 
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iii. 

light of the increasing values of Total Dissolved Solids (TDS). 

V. 

To ensure that no untreated/treated wastewater goes outside the 
premises after mixing with the natural rain-fed drain for this occupier 
need to plug all the points from where the treated/untreated wastewater 

meets the natural drains. The occupier needs to establish Pan-Tilt 

Zoom (PTZ) camera & pH sensor on each of the 06 major drains which 
are going outside the premise & on ETP outlet to ensure & vigl that no 
effluent goes outside the premise and meets natural drain. The occupier 
needs to provide the connectivity to MPPCB surveillance centre. 

iv. The occupier needs to install electromagnetic flow meter at different 

locations to measure the quantity of daily water consumption and waste 
water generation. 

Occupier need to immediately repair the ultrasonic flow meter install at 
the outlet of treated water collection tank and provide the connectivity 

to MPPCB surveillance centre. 

vi. Occupier need to install lime bed quenching system for control of SO2 
from boiler house till the shift to cleaner fuel in place of Furnace Oil 

(FO). The occupier also submit the time bound action plan to shift from 
FO to cleaner fuel. 

vii. Occupier shall ensure that the treated effluent shall not be used for 

water harvesting structures without obtaining permission of MPPCB. 

viii. Occupier need to provide fencing around the ponds to avoid any 
accident. 

(Abhay Saraf) 
Regional Officer 

MPPCB, Mandideep 
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(Sunil Kumar Meena) 
Sc-E 

CPCB, Bhopal 

(T. Prateek Rao) 
IAS, Sub Divisional Officer 

(Revenue) 
Itarsi, Narmadapuram 
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Item No.01        Court No. 2 

  
 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

Original Application No.930/2024 
 
 

 
Mahesh Patel                                                                              Applicant 

 
 

Versus 

 
 

State of MP                                                                             Respondent 
 
 

Date of hearing: 05.09.2024 
 

        CORAM:       HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
Applicant(s):  ….. 
Respondent(s): …. 
 

ORDER 
 

 

 
1. Mahesh Patel, President, Ayudh Nirmani Majdoor Sangh, has sent 

a letter petition dated 15.09.2023which has been registered as Original 

Application under Sections 14 and 15 of National Green Tribunal Act, 

2010 (hereinafter referred to as ‘NGT Act, 2010’) in exercise of suo-moto 

jurisdiction in view of law laid down by Supreme Court in Municipal 

Corporation of Greater Mumbai Vs. Ankita Singha and others, 

(2022) 13 SCC 401. 

 
2. Complainant has said that there is an Ordinance factory at Itarsi 

which is producing defence products i.e., major ammunition for small 

weapons to missiles. The said industrial unit is discharging its industrial 

effluent containing toxic elements and heavy metals in a water body 

located near Kendriya Vidyalaya No.1, Ordinance factory Itarsi. 

Untreated industrial unit discharged by Ordinance factory is causing 
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damage to environment by adversely affecting aquatic life, plants and 

also contaminating ground water which ultimately meets Narmada River 

and pollutes surface water of river Narmada. Authorities responsible for 

maintenance and management are not looking into the problem and 

continuously going ahead with their illegal activities causing damage to 

environment. 

 
3. From the allegations made in the complaint, we are prima-facie 

satisfied that a substantial question relating to environment due to 

implementation of enactments mentioned in Schedule 1 of NGT Act, 

2010 has arisen. However, before taking any further action in the matter, 

we find it appropriate to obtain a Factual Report by verifying the facts. 

We accordingly constitute a Joint Committee comprising Madhya 

Pradesh State Pollution Control Board; Central Pollution Control Board; 

and District Magistrate, Hoshangabad. 

 

4. District Magistrate, Hoshangabad shall be the Nodal Agency for co-

ordination and compliance of this order. 

 
5. Said Committee shall visit the site, collect relevant information and 

submit a Factual Report within one month. 

 
6. List for further consideration on 14.10.2024. 

 

 

 

Sudhir Agarwal, JM 
 

 

 
 

Dr. Afroz Ahmad, EM 
September05, 2024 
Original Application No.930/2024 
M 
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Discussion of joint committee members with Complainer Mr. Mahesh Patel 

Photographs of joint committee Visit Dated on 03-10-2024 
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Discussion of joint committee members with Kendriya Vidyalaya Staff  
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Discussion of Committee member with official of OFC  

 
 

Water harvesting pond No. 1 nearby Kendriya Vidyalaya mentioned in complaint 
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Water harvesting Pond No. 2 filled with water 

 

  

Seasonal rain-fed drain No. 1 near guest house No. 1 (IB) 
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Seasonal rain-fed drain No. 2 near guest house No. 1 (IB)  

Seasonal rain-fed drain No. 1 & 2 meeting at this point  
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Treated water storage tank 
 

 

Perimeter point at the end point of factory premises 
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 ETP Area of the plant 
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  ETP Area of the plant 
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Water Sample Collected From Pond nearby Kendriya Vidyalaya 

Water Sample Collected From U/s of Natural Water (Rainy Water) 
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Water Sample Collected From D/s of Natural Water (Rainy Water) 

Bore well Water Sample Collected From Bore well no. 2 near main gate 
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Bore well Water Sample Collected From inside premises of Kendriya Vidyalaya 

 

Ambient Air Monitoring near guest house no. 1 (IB) 
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 Ambient Air Monitoring near Kendriya Vidyalaya 
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M.P. Pollution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 
Tele : 0755-2466191, Fax-0755-2463742 

 

  
     

Consent  

Order 
 

  
      

       

        

         
          

          

     

     
   

Page: 1 / 1

 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 

 

     

                                     

   

RED-LARGE 
 

                     
    

CCA-Renewal                  
Valid up to 31-08-2025 

 

 

CONSENT NO: *** 
 

            
      

PCB ID: 18895 
 

         
        

 
 

     

                                     

 

NO: /MPPCB/MND 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Ordnance Factory Itarsi (A unit of MoD, GoI), Hoshangabad, 
 

      

                                     

          

Ordnance Factory Itarsi,  
City : Pandri, 
Dist : Hoshangabad, (MP)  
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 
of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1263807 Dt. 29/05/2023 and last communication received on 
Dt.27/05/2023 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 
The M. P. Pollution Control Board has agreed to grant renewal of  consent for 02 years  up to 31/08/2025, subject to the fulfillment of 
the terms & conditions, incorporated in the last consent  no.AW 56241 outward no  115938 dt. 01/07/2022.- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Ordnance Factory Itarsi, Itarsi , Distt. Hoshangabad (M.P.) , Pandri, Itarsi, Hoshangabad Latitude : 22.5797 
Longitude : 77.8515 
 
 

    

                  

                                     

    

b. The capital investment in Cr: 
 

                   
     

Rs. 446.50 
 

              

                                 
                                     
    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 
Manufacturing of Explosives for Defense purpose Not disclosed being defense 

installation 
 

 

 

        

                                     

      

Note:-  1. The management  shall insure treatment of  1850 KLD  industrial effluent and  840 KLD Domestic effluent to be  
adequately treated & effectively recycled in house or used in the campus for other beneficial purposes so that no effluent of any type 
is discharged outside the campus of ordnance factory Itarsi. 
2. The industry shall insure compliance of consent conditions as mentioned in consent  no.AW 56241 outward no  115938 dt. 
01/07/2022 & submit compliance  to  the Board regularly.  
3. For any change in above industry shall obtain fresh consent from the board.  
 

  

                                     

     

The Validity of the consent is up to 31/08/2025  and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 
* Conditions under Air Act 
 
* General conditions  
 

          

 

 
 

 

Consent No:AW-58450Outward No:118353,19/06/2023

By the order of Chairman, MPPCB

CHANDRA MOHAN THAKUR
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # F3MYM7T73W

Digitally Signed by : Chandra
Mohan Thakur,IAS
Date: 19/06/2023 03:42:46 PM

Signature Not Verified
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M.P. Pollution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP  
Tele : 0755-2466191, Fax-0755-2463742 

 

  
   

Consent Order 
 

   

       

        
         

         

     

     
   

Page: 1 / 6 
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

                                     

   

RED-LARGE 
 

                     
    

CCA-Renewal 
 

 

Validity (A/W): 31/08/2023 
 

            
      

CONSENT NO: *** 
 

         
        

PCB ID: 18895 
  

   

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Ordnance Factory  
(A unit of Munitions India, Govt. of India Enterprise, MoD),  
 

      

                                     

          

Tehsil- Itarsi & Distt. Hoshangabad (M.P.)-461122 
 

      

                                     

   

Subject:  
 

 

Grant of Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974 & under 
section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1082563 Dt. 30/05/2022 and last communication received on 
Dt.26/05/2022 
 

 

                                     

   

With reference to your above application for renewal of consent has been considered under the aforesaid Acts and existing rules 
therein. The M. P. Pollution Control Board has agreed to grant renewal of consent up to 31/08/2023, subject to the fulfillment of the 
terms & conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Tal : Itarsi & Distt. Hoshangabad, Pin- 461122 (M.P.) 
 

    

                  
                                     

    

b. The capital investment: 
 

                   
     

Rs. 446.52 Crs  
 

              

                                 
                                     
    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  CCA Qty / Annum 

Manufacturing of Explosives for Defense purpose. Not disclosed being defense installation 
  

     

                                     

      

Note:-  1. For any change in above industry shall obtain fresh consent from the board.  
2. This renewal of consent may not be taken as proof that industry has not violated any pollution control laws in past.  
3. Unit shall install lime bed quenching system for control of generated SO2 & Shift to cleaner fuel in time bound   

manner as use of FO as fuel is now restricted.  
4. Unit is having consent of the Board to generate;20 KLD Boiler Blow down, 1120 KLD Cooling Tower blow down, 

710 KLD Process effluent & 840 KLD Domestic effluent. It shall be ensured that all these effluents are adequately 
treated & effectively recycled in house or used in the campus for other beneficial purposes so that no effluent of any 
type is discharged outside the campus of ordnance factory Itarsi. 

 

  

                                     

     

The Validity of the consent is up to 31/08/2023 and has to be renewed before expiry of consent validity. Online application through 
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent. Board reserves 
the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 
* Conditions under Air Act 
* General conditions  
 

          

Consent No:AW-56241Outward No:115938,01/07/2022

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # A54V5WXS95

Digitally Signed by : A. A
Mishra, Member Secretary
Date: 01/07/2022 06:13:17 PM

Signature Not Verified
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M.P. Pollution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP  
Tele : 0755-2466191, Fax-0755-2463742 

 

  
   

Consent Order 
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This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

 
                        

   

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                        

    

1. The daily quantity of trade effluent generation shall not exceed 1850.0 KL/day, and the daily quantity of sewage 
generation  shall not exceed 840.0 KL/day. 
 

    

                        

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system and maintain the same properly to achieve following 
standards-  
 

      

                        

        

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                   

                        

            

For other parameters general standards of discharge as notified under EP Act 1986 notified by MPPCB from 
time to time shall be applicable 
 

       

                        

  

3. Sewage Treatment :-   
The applicant shall provide comprehensive sewage treatment system as per the proposal submitted to the Board and 
maintain the same properly to achieve following standards- 
 

     

                        

           

pH Between               6.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 
oc  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 

Fecal Coliform 
(MPN/100ml) 

Not exceed            1000 

 

 
 

        

                        

                        

     

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent 
shall be discharged outside of industry/unit premises. 

 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 
wastewater flow and report the same online through monthly patrak/statements. 
Sr   Water Code (Qty in KLD) WC : 

26175.680 
WWG : 
2690.0 

Water Source      

1 Boiler Feed 787.249 20.0 Tawa River 
 2 Cooling Water 21462.083 1120.0 

3 Domestic Purpose 3141.082 840.0 
4 Manufacturing Process 785.271 710.0 

 

 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board. 

 

 

  

 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 

 

 

  
 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 
above conditions.  

 

 

  

 

9. Compilation of Monitoring data- 
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 
volume and nature of monitored discharge. 
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 
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M.P. Pollution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP  
Tele : 0755-2466191, Fax-0755-2463742 

 

  
   

Consent Order 
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This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

the American Public Health Association, New York U.S.A. shall be used. 
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 
through XGN the same to the Board. 

 

  

 

10. Recording of Monitoring Activities & Results- 
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 
Consent.                                           
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 
follows:                                                  
            (i) The date, exact place and time of sampling                                                   
            (ii) The dates on which analysis were performed                                               
            (iii)Who performed the analysis?                                                                        
            (iv)The analytical techniques or methods used and                                              
            (v)The result of all required analysis                                                                 
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                                                                   
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of 
pollutants by the applicant or when requested by Central or State Board or the court.  

 

 

  
 

11. Reporting of Monitoring Results:- 
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 
report on line to the Board. 

 

 

  

 

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 

 

 

  

 

13. Limitation of visible floating solids and foam:- 
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 

 

 

  
 

14. Disposal of Collected Solid waste/sludge- 
All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 
body habitat. 

 

 

  

 

15. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  
 

16. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except: 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  

 

 

  

 

17. Unit management shall submit the information online through XGN in reference to compliance of consent conditions.  
 

 

  

 
  

                        

         

Additional Water condition:- 
 

        

                        

          

1. Industry shall identify and sealed any leakages from different locations in unit premises (if any).  
2. The oxidation pond has to be cleaned regularly.  
3. Industry shall maintain all lines carrying effluent to stop any spillage.  
4. Industry shall install electro-magnetic digital flow meter & separate electric meter in ETP. 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

      

               

  

1. The Unit management shall provide comprehensive air pollution control system consisting of control equipments as per 
the proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 
 

     

               

   

Name of section No. of 
boilers  

Capacity Stack 
height  
(m) 

Fuel Control equipment to 
be  installed 

emissions 
(mg/Nm3) 

BH- I 3 Nos.  5 TPH 
(Each) 

30 Furnace Oil-100 ltr/hr   
Industry shall install lime bed 
quenching system for control of 
generated SO2 & Shift to 
cleaner fuel in time bound 
manner as use of FO as fuel is 
now restricted. 

P.M. - 50 mg/Nm3 
SO2 - 100 mg/Nm3 
NOx - 50 mg/Nm3 BH-II 3 Nos.  10 TPH 

(Each) 
30 Furnace Oil-200 ltr/hr 

1 Nos. 5 TPH 
(Each) 

Furnace Oil-100 ltr/hr 

BH-III 3 Nos. 3 TPH 
(Each) 

30 Furnace Oil-65 ltr/hr 

BH-IV 2 Nos. 3 TPH 
(Each) 

30 Furnace Oil-65 ltr/hr 

D.G. Sets -- 100 KVA 4 HSD-15 ltr/hr Acoustic 
Enclosure 

As per EPA rules 1986 
amended up to date 

Driers -- -- 15 -- Bag Filter PM- 50 mg/Nm3 
Material Handling -- -- 6 -- Scrubber PM- 50 mg/Nm3 
Nitration (reaction 
vessel) 

-- -- 12 -- Scrubber NOx- 50 mg/Nm3 

Nitration (absorption 
tower- 3 nos.) 

-- -- 18 -- Scrubber NOx- 50 mg/Nm3 
  

               

               

    

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³ 24 hrs. basis)                                                                       
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  

 

3. The Unit management shall take adequate measures for control of noise level generated from industrial activities within 
the premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. The Unit management shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  

 

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 
made airtight to avoid the public nuisance. 

 

 

  

 

6. The Unit management shall ensure all necessary arrangements for control of odour nuisance from the industrial activities 
or process within premises 

 

 

  

 

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  

 

8. Unit management shall take effective steps for extensive tree plantation preferably of the local tree species within or 
around the industry/unit premises for general improvement of environmental conditions and as stated in below. 

 

 

  
 

  

  

               

     

(Minimum number of plants to be planted by the unit:-5984289 ) 
 

    

               

      

Additional Air condition:- 
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GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              

    

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc         Record should be maintained Sale to authorized party/As Per CPCB. 
MoEF Guide lines / Others. 

 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 

 

 

  

 

3. This consent is transferable in nature, in case of any change in ownership / management, the new owner / partner / 
directors / proprietor shall immediately apply for the consent with new requisite information. 

 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  

 

5. Unit management shall install separate electric metering arrangement for running of pollution control devices and this 
arrangement shall be made in such fashion that any non functioning of pollution control devices shall immediately stop 
electric supply to the production and shall remain tripped till such time unless the pollution control device/devices are made 
functional. The record of electricity consumption for running of pollution control equipment shall be maintained and 
submitted to the Board every month 

 

 

  
 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  

 

7. Balance consent fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent. 

 

 

  

 

9. The Unit management shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  

 

10.  Unit management shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  
 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.  

 

 

  
 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  
 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 
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Additional condition:- 
 

    

              

       

1. Unit management shall strictly follows the E-waste Management Rules, 2016 for the disposal of e-Waste.  
 

2. Unit management shall strictly follows the Plastic waste management Rules, 2016 for the disposal of Plastic Waste.  
 

3. Unit management shall strictly follows the the Batteries (Management and Handling) Rules 2001. 
 

   

  

Renewal of Consent as required under the Water (Prevention & Control of Pollution) Act, 1974 & The Air (Prevention 
& Control of Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions mentioned above. 
For renewal purpose you shall have to make an application to this Board through XGN at least Six months before the 
date of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use 
any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of 
M.P. Pollution Control Board 

 

 

 

Consent No:AW-56241

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # A54V5WXS95
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